JOINT VISIT REPORT IN COMPLIANCE OF ORDER DATED 17.08.2020 IN
NGT CASE NO 61/2020 MAJOR GEN. HARPREET SINGH BEDI (RETD) &
ORS V/s Vijay Singh Dwarkadheesh Haveli Builders & Ors.

Dated 10/09/2020

Preparedby

The committee constituted by Honorable National Green Tribunal in
reference to the OA No. 61/2020
NGT CASE NO 61/2020 MAJOR GEN. HARPREET SINGH BEDI
(RETD) & ORS V/s Vijay Singh Dwarkadheesh Haveli Builders & Ors.
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~ "Sub: Committee constituted by Hon’ble National Green Tribunal for
submission of report along with ATR as per order dated 17/08/2020
in the matter of OA 61/2020.

Ref: Order dated 17/08/2020 in the matter of OA 61/2020 by Hon’ble

National Green Tribunal(Annexure-I).

The Hon’ble National Green Tribunal vide order dated 17.08.2020 in the case
titled as NGT CASE NO 61/2020 MAJOR GEN. HARPREET SINGH BEDI
(RETD) & ORS V/s Vijay Singh Dwarkadheesh Haveli Builders & Ors.
constituted a Joint Committee consisting of?:-

(i)  Collector, Bhopal

(i)  Municipal Commissioner, Bhopal

(i)  Madhya Pradesh Pollution Control Board

The Committee is directed by Honorable National Green Tribunal to visit the
place and submit the action taken report within four weeks. In view of the
above, for the purpose of constituting the said committee as per orders of the
Hon’ble Tribunal, following officers of the concerned departments have
conducted the visit:

I Shri. Avinash Lavania (IAS), Collector, Bhopal.

2. Shri KVS Choudary (IAS), Commissioner, Bhopal Municipal

Corporation, Bhopal.

fad

Shri. Alok Singhai, Regional Officer, M.P. Pollution Control Board,
Bhopal.

Additional Collector, Collector office Bhopal, issued visit notice to the
Commissioner, Bhopal Municipal Corporation, Bhopal, Regional Officer, M.P,
Pollution Control Board, Bhopal, Sub Divisional Officer (Revenue) Govindpura
circle Bhopal, Major Gen. Shri H. S. Bed; (Applicant) and Shri Vijay Singh
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_“(Respondent) for visit of the site on 10/09/2020 vide letter dated 07/09/2020 at

4.00 PM (Annexure-II).

As per the scheduled time and date, the committee visited the site on
10/09/2020. During visit to the site, apart from committee members’ the
applicant Major General H.S. Bedi & his other office bearers and president of
society shri Dinesh Wankhede of Dwarkadham Resident Welfare Society,
Bhopal, Officers from District Administration Shri. Satish Kumar ADM
Bhopal, Shri Santosh Gupta, ADC, Shri R.K. Gupta Deputy Commissioner
from Municipal Corporation Bhopal & Shri H.S. Malviya Suprintending
Engineer HO, MPPCB Bhopal and Shri. A.K. Bisen, Executive Engineer,
Regional Office, MPPCB, Bhopal are also present. Shri Vijay Singh, respondent

and developer of the colony did not attend the visit.

Before visit to the site the committee discussed the details of the order and the
responsibility entrusted to the committee by Honourable National Green
Tribunal the contents of the order. As per para 11 of the order dated 17/08/2020
“The Committee is directed to visit the place and submit the action taken
report within four weeks. The State PCB will be the nodal agency for
coordination and logistic support.” Further the Hon’ble NGT in para 14
directed the committee “We also direct the committee to submit a report on the
following points:-

(i) The total no of drains were untreated/Sewage water is being

discharged in the lake or river bodies in Bhopal.

(ii) Total no of STPs installed there.

(iii)  Quantity of water being used by the residents in the city of Bhopal.

(iv) Total capacity to treated the water.

(v)  The gape between the used and capacity to treat.
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(vi) Future planning of Municipality to meet out the gape and make
proper arrangements for treatment of the water.

(vii) Action taken against the polluters who are discharging the water,
sewage & untreated water in to the river bodies & causing water
pollution & contaminating the underground water.

(viii) It is directed that Municipal authorities to ensure that no solid waste
be thrown in to the open space and there should be no discharge of
untreated/sewage water in to the water bodies or in the open space &
any one violating the norms and any violation of this order should
be taken seriously in accordance with the order passed by the
principal bench of this tribunal in O.A. No. 148/2016: Mahesh
Chandra Saxena v. South Delhi Municipal Corporation & Ors. Vide
order dated 21.05.2020....”

Applicant Shri. Major General H.S. Bedi & Ors. Office bearer of Dwarkadham
Resident Welfare Society, Bhopal explained the matter to the committee
members and informed that STP of Township is not commissioned till date even
after the handing over of apartments to the residents welfare society. Shri Bedi
informed the steps taken by him to raise the issue before the developer and
various government organizations. The committee took the bird eye view of the
area from top of the one of the tower in the colony and observed that STP is
totally defunct and lots of bushes/grass was grown around it. The committee
also observed that stinking untreated sewage was found in stagnant condition
near STP and in open land besides the applicants residence block. Shri Bedi also
informed that due to stagnation of untreated sewage nearby the tube well
supplying water to their building is contaminated it is verified from water

analysis report obtained from Local Laboratory.
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rig visit and based on the observation that non functioning
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of STP and
odour nuisance due to untreated sewage flow in open land alongwith
contamination of watersupply bore well, Collector and District Magistrate
Bhopal Shri Lavania, directed to $ DM, Bhopal to take immediate action under
section 133 of CRPC 1973 against the Project Proponent for immediate relief
to the residence of Dwarkadham Resident Welfare Society, Bhopal.

T
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“F urther, PCB Officials informed that the developer has not obtained consent to

establish from MPPCB and EC from SEIAA hence its application was rejected.
In response to the complaint dated 20.05.2020" made by the applicant in the
Board, the Officers from Regional Office, MPPCB Bhopal inspected site on
23.05.2020 and found that the complaint is right & based on the observations,
M.P. Pollution Control Board issued show cause notice dated 22.07.2020 to the
developer (Annexure-III) under section 15 of Environment Protection Act,
1986 & under section 33-A of Water (Prevention and Control) Avct, 1974 & 31-
A of Air (Prevention and Control) Act, 1981 and due to inaction by developer,
a criminal case is filed against the developer in the court of Judicial Magistrate
(I), Bhopal, on 31/08/2020 under section 15 of Environment Protection Act,
1986 & under section 25 & 44 of Water (Prevention and Control) Act, 1974 &
37 & 39 of Air (Prevention and Control) Act, 1981. (Annexure-1V)

As per the details sought by Hon’ble NGT as per para 14, the information
provided by Municipal Corporation Bhopal to Additional District Magistrate

Bhopal is as per Annexure-V,

Regional Office, M.P. Pollution Contro] Board has filed 54 Criminal cases
against Polluter (Building Project) in Bhopal Region under Water (Prevention
and Control) Act, 1974 which are under consideration in Honorable Lower

Court at Bhopal. (Annexure-VI)

Recommendations: After detailed site visit and discussions, following are the

recommendations: —

I. Project Proponent shall immediately stop the water supply from the polluted

bore well and seal the same.
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e Project proponent to make alternate safe water supply arrangements for
affected residents.

3. Project Proponent shall obtain environmental clearance from SEIAA MP
under EIA Notification, 2006.

4. Project Proponent shall obtain consent to establish and consent to operate
from State Pollution Control Board under section 25 of Water (Prevention
and Control) Act, 1974 & 21 of Air (Prevention and Control) Act, 1981.

5. The projection proponent shall rectify the STP on priority and make it
functional at the earliest.

6. Project Proponent shall immediately clear the blockage of drain/nallah for

free flow of water.

Action Taken Report:

1. Project proponent has not obtained consent to establish and consent to
operate from State Pollution Control Board under section 25 of Water
(Prevention and Control) Act, 1974 & 21 of Air (Prevention and Control)
Act, 1981 hence Board has filed criminal case against the Project
Proponent for violation of Environmental Laws (Annexure-IV).

2. District Administration has initiated action against Project Proponent
under section 133 of CRPC 1973.

3. Details of the drains and future plan of the Municipal Corporation is as
per Annexure-V

Enclosures: As mentioned above (Annexure I to VI).

(Alok Singhai) [KVS Choudary (IAS)] [Avina\sh avania (IAS)]

Regional Officer, Commissioner Collectyr, Bhopal
MPPCB, Bhopal Municipal Corporation,
Bhopal
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ANNEX Wt— -

Item No. 01 (Through VC-Bhopal)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing}-

Original Application No.61/ 2020(Cz)
Maj. Gen. Harpreet Singh Bedi(Retd.) & Oy,  Applicant(s)
Versus

Shri Vijay Singh, Dwarkadheesh
Haveli Builders & Ors, Respondent{s}

Date of hearing: 17.08.2020

CORAM:
HON’BLE MR, JUSTICE SHEO KUM.AR'SINGH, JUDICIAL MEMBER
HON’BLE DR, SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) Maj. Gen. Harpreet Singh Bedi(Retd.)
Applicant in person

ORDER

being flown towards the borewel] and it is evident that seepage of
sewage is contaminating the ground water and there is no provisiona]

treatment plant there. The fundamental right guaranteed under Article



21 of the Constitution of India provides that none shall be deprived of
his life without due process of law but by supplying the pollﬁted water
for“drinking purposes and discharge of sewage and untreated water in
open land or the river /water bodies are causing health hazard and jt is

indirectly depriving good health and life of the citizens residing there.

. The Article 39 E, 47 and 48 A of the Constitution of India cast a duty
on the State to secure the healfh of the people, improve public health
and protect and improve the envirc;nment. It was by reasoned of the
lack of effort on the part of the enforcement agencies, notwithstanding
adequate laws being in placed, there are air_pollution, water pollution
and noise pollution in the city. One of the basic principle underlying
environmental law is that of sustainable development. This principle
requires such developmeqt to take place which is ecologically
sustainable and the essential features of sustainable development are:-
(i) the Precautionary Principle (ii) the Polluter Pays Principle and the

authorities are duty bound to take necessary action on the point.

. For the negligence of those to whom public duties have been entrusted

and can never be allowed to cause public mischief.
 Issue notice to the respondents. Returnable within four weeks.

. Applicant is directed to provide copy of the application and relevant

documents to the respondents within three days.

. Applicant is also directed to take necessary steps for service to the
respondents by both ways and also on available email.

. Respondents are directed to submit their reply within four weeks by

email at judicial-ngt@gov.inpreferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.

_ Service of notices, summons and pleadings etc. have not been possible

during the period of lockdown because this involves visits to post

2
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offices; courier companies or physical delivery of nictices, summons and
pleadings. We, therefore, consider it appropriate to direct that such
sérvicesv_of all the abovc may be cﬁectgd by e-mail, .FA'X, comﬁmnly

used instant messaging services, such. as WhatsApp, Telegra:m Srgnal

'etc However if a party intends to effect service by means of said

msta;nt messagmg scmces we direct that in addition thereto the party
must also affect 3erv1ce of the same document/ documents by e-mail,

simultaneously on the same date".

10. We deem it just and proper to call a report on the matter in issue in

11.

12.

13.

14.

present application, from a Joint Committee consisting of:-

(i) The Collector, Bhopal
(i) Municipal Commissioner, Bhopal

(ili)  Madhya Pradesh Pollution Control Board

The Committee is directed to visit the place and submit the action
taken report within four weeks. The State PCB will be the nodal

agency for coordination and logistic support.

The report in the matter be filed by the Committee by e-mail

at judicial-ngti®gov.in preferab'ly in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

Applicant is directed to supply the required documents and copy of

the application to the members of the Committee within a week.

‘We also direct the Committee to submit a report on the following
points:-
() The total number of drains where untreated/sewage water is
being discharged in the lake or river bodies in Bhopal.
(ii) ~otal number of STPs installed there.

(i) Quantity of water being used by the residents in the city of

Rhnnal



" (iv} Total capacity to treat the water. {
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(v} The gap between the use and capacity to treat.

- '(vi) Future planning of the municipality to meet out the gap and

'maké prop_'ér ananéements szj ti-eatment of the water.
(vid) Action taken against the polluters who are diséharging
the water, sewage and untreated water into the river bodies and

causing water pollution and contaminat‘irig the unde_rgro'und

© water.

(viii) | It is direc.ted that Muniéipal Authorities to ensure that no
solid v@raste be thrown into the open space _and' there .éhdﬁld be
na dischargé of untreated/sewage water into the water bodies or
in the open space and anyone violating the norms and any
violation of this order should be taken seriously in accordance
with the order passed by the Principal Behch of this Tribunal in

"O.A. No. 148/2016; Mahesh Chandra Saxena v. South Delhi

Municipal Corporation & Ors. vide order dated 21 .05.2020%&1&

relevant paras are quoted below for compliance:-

“3. Vide order dated 03.08.2018, the matter was reviewed and
after noting that in absence of functional ETPs/CETPs/STPs,
untreated effluents were being discharged in water bodies
leading to contamination of surface and ground water which
causes various diseases and also has adverse conseqguence on
aquatic organism due to decreased level of oxygen. The Tribunal
directed the CPCB to prepare an action plan. Direction was also
given for monitoring by a Committee of two officers — one each
representing MoEF&CC and CPCB at least once in every month.
CPCB was required to place the progress report every three
months on the website and take penal action for failure by way
of recovery of compensation for damage to the environment,
apart from other steps. '

4. Vide order dated 19.02.2019, after considering the status
report furnished by the CPCB, based on the reports fumished by
the States/UTs, this Tribunal after referring to orders passed in
O.A NO. 673/2018 for remedial action in respect of 351 polluted
river stretches, which had direct nexus with the steps for
ETPs/CETPs/STPs and order passed in O.A No. 606/2018
requiring Chief Secretaries to monitor progress inter alia on the
—subject of control of pollution of the river stretches, directed that
the Chief Secretaries may look into the subject of setting up (.nd
proper junctioning of ETPs/CETPs/STPs in their respeciive

-..States/ UTs. Further direction issued was to prepare a report on

assessment of compensation on account of discharge of
untreated sewage and dumping of solid waste, loss to ecological




services due to illegal mining, deforestation, after taking inputs

Jrom expert bodies. The Tribunal also directed the CPCB to
compile. its monitoring report with regard to 97 CETPs (assuming
the total number of CETPs in the country to be 97) installed in
- different States. CPCB was also directed to furnish its report in
O.A. No.- 95/2018, Aryavart Foundation Vs. M/s Vapi Green
Enviro Ltd. & Ors. which concerned the issue of inadequate
Sfunctioning CETP leading to water pollution.

5.In the light of directions of this Tribunaldated 19.02.2019, the

CPCB fumished reports dated 30.05.2019 updated on -

19.07.2019 and 14.08.2019giving the status of setting up of
ETPs/ CETPs/STPs with regard to methodology for assessment
of environmental compensation and monitoring of CETPs. The
reports were considered exhaustively vide order dated
28.08.2019. Before we advert to the observations of this Tribunal
with regard to the reports, we may refer to the observations on
the main issue: :

1.The issue for consideration is establishment and functioning
of ETPs/CETPs/STPs to prevent untreated sewage/ effluents
being discharged in water bodies, including rivers and canals
meeting such rivers or otherwise. The magnitude of the problem
is well acknowledged. In the year 1962 Gol set up a Committee
for prevention of water pollution. The recommendations led to
enactment of the Water (Prevention and Control of Pollution) Act,
1974 (“Water Act”) in pursuance of Article 252 of the
Constitution. The Water Act provides for the constitution of a
Central Board and State Boards/Committees. No polluted
matter can be discharged into a stream or well or on land, and
no industry, operation or process can be established and no out-
let for discharge of sewage used without consent of the State
Board. The Water Act provides powers to give directions for
closing any such activity as well as for prosecution. Power to
give directions implicitly includes recovery of compensation on
‘Polluter Pays’ principle.

2. Inspite of above statutory regime we are faced with serious
problem of water pollution. The Hon’ble Supreme Court noted
that the water pollution caused serious diseases, including
Cholera and Typhoid. Water pollution could not be ignored and
adequate measures for prevention and control are necessary.
Polluting industries were directed to be shifted on
‘Precautionary’ principle. It is not necessary to refer to all the
Judgments of the Hon’ble Supreme Court dealing with the
significance of water and need to prevent pollution of water. We
may only refer to the observations that everyone has right to
have access to drinking water in quantum and equality equal to
the basic needs. This is fundamental to life and part of Article
212

4.We may note that discharge of untreated effluents and
- sewage is the principal cause of water pollution in the

'(1988) 1 SCC 471 -

*APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs. Government of
India (2009) 5 SCC 492, at para 58 “Rivers in India are drying up, groundwater is being
rapidly depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several
perennial rivers like Ganga and Brahmaputra are rapidly becoming seasonal. Rivers are
dying or declining, and aquifers are getting overpumped. Industries, hotels, etc. are
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“country as noted in cases relating to. pollution of rivers.®

Similarly, in the case of 100 poltuted industrial clusters
beirg dealt with by this Tribunal®, water pollution is one
of the factors polluting the said industrial clusters. As
already noted, official data of CPCB is to the effect that
351 river stretches in the Country are polluted. The.
Tribunal held that remedial action for restoration of the said
river stretches is necessary.® In the said order, it was observed:

«As already noted; well known causes of pollution of rivers

are dumping of untreated sewage and industrial
waste, garbage, plastic waste, e-waste, bio-medical
waste, municipal solid waste, diversion of river
waters, encroachments of catchment areas and
floodplains, over drawl of groundwater, river bank
erosion on account of illegal sandmining. In spite of
directions to install Effluent Treatment Plants
(ETPs), Common Efftuent Treatment Plants (CETPs),
‘Sewage Treatment Plants (STPs), and adopting other
anti-pollution measures, satisfactory situation has
not been achieved. Tough governance is the need of
the hour. If pollution does not stop, the industry has
to be stopped. If sewage dumping does not stop, local
bodies have to be made accountable and their heads
are to be prosecuted. Steps have to be taken for
awareness and public involvement.”

6. We now refer to the observations of this Tribunal while
considering the reports dated 30.05.2019 updated on 19.07.2019

and 14.08.2018:

“].Report dated 30.05.20 19updated on 19.07.2019

13. According to updated report dated19.07.2019, out of 62,897
number of industries requiring ETPs, 60,944 industries are
operating with functional ETPs and 1949 industries are
operating without ETPs. 59,258 industries are complying with
environmental ~standards. and 1 ,524  industries are
noncomplying. There are total 192 CETPs, out of which 133
CETPs are complying with environmental standards and 59
CETPs are non-complying. There are total 13,709 STPs
(Municipal and other than municipal), out of which, 13,113
STPs are complying with environmental standards and 637
STPs are non-complying 73 CETPs in construction/ proposal
stage, whereas, for STPs, 1164 projects (municipal and non-
municipal) are under construction/ proposal stage. '

30.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 polluted river
stretches. Therein, other cases of river pollution are mentioned thus “This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of India, river Ganga
in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in Mahendra
Pandey Vs. Union of India & Ors., rivers Sutlej and Beas in the case of Sobha Singh & Ors. Vs.
State of Punjab & Ors,, river Som in Nityanand Mishra Vs. State of M.P. & Ors., river Ghaggar in
Sl e Stench Grips Mansa’s Sacred Ghaggar River (Suo-Moto Case)”, river Hindon in Doaba Paryavaran
Samiti Vs. State of U.P. & Ors, river Kasardi in &rvind Pundalik Mhatre Vs. Ministry of
T Wﬁﬁiﬁb‘fxmem;fgr_eg;;_aﬂg_'_Ql'i_lr;}_q{c?_.Qhange & Ors., River Ami, Tapti, Rohani and Ramgarh lake in
Meera Shukla Vs. Municipal Corporation, Gerakhpur & Ors., rivers Chenab and Tawi in the case
of Amresh Singh Vs. Union of India & Ors. and Subarnarekha in Sudarsan Das Vs. State of West
Bengal & Ors. and issued directions from time to time”
NN WA TR IR
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A report has also been prepared on the scale of environmental
compernsation to be recovered from individual/ authorities. for

- .causing pollution or failure for preventing causing pollution,

apart from illegal extraction of ground water, failure to
implement  Solid waste Management Rules, damage to

~environment by mining and steps taken to explore

preparation of an annualenvironmental plan for the country.

- Extracts from the report which are considered significant for

this order are: :

“I. EnvironmentCompensation to be levied on
IndustrialUnits :

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be
levied by CPCB only when CPCB has issued the directions
under the Environment (Protection) Act, 1986. In case of a, band
¢, Environmental Compensation may be calculated based on
the formula "EC= Pl x N x Rx S x LF", wherein, Pl may be taken
as 80, 50 and 30 for red, orange and green category of

~ industries, respectively, and R may be taken as 250. Sand LF

may be taken as prescribed in the preceding paragraphs

1.5.2 In case of d, e and f, the Environmental
Compensation may be levied based on the detailed
investigations by Expert Institutions/ Organizations.

1.5.3 The Hon'ble Supreme Court in its order dated
22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others {Writ Petition
{Civil) No. 375 of 2012), directed that all running industrial
units which require "consent to operate" from concerned
State Pollution Control Board, have a primary effluent
treatment plant in place. Therefore, no industry requiring
ETP, shall be allowed to operate without ETP.

1.5.4 EC is not a substitute for taking actions under EP
Act, Water Act or Air Act. In fact, units found polluting
should be closed/ prosecuted as per the Acts and Rules.

II.LEnvironmental Compensation to be levied on all
violations of Graded Response Action Plan (GRAP) in
NCR.

Table No. 2.1: Environmental Compensation to be
levied on all violations of Graded Response Action
Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()

Industrial Emissions Severe +/Emergency Rs 1.0 Crore

Severe Rs 50 sarh
Very Poor Rs 25 Lukh
Moderate to Poor Rs 10 Lakh

Vapour Recovery System (VRS) at Outlets of Oil Companies
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i Notin | Target Date Rs 1.0 Crore
stalled ' _
_fi. Non functional Very poor to Severe + Rs 50.0 Lakh
‘Moderate to Poor Rs 25.0 Lakh
. Construction sites ~ Severe +/Emergenc, Rs 1.0 Crore
(Offendi it Severe - Rs 50 Lakh
than 20,000 Sq.m.,)  |ordroor =
|- Moderate to Poor Rs 10 Lakh
Solid waste/ garbage Very poor to Severe + Rs 25.0 Lakh
dumping in Industrial. ' WL S
Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + Rs 25.0 Lakh
I§ Scher tlu But- Very poor to Severe + Rs 10.0 Lakh
spots :

III. Environmental Compensation to be levied in
case of failure of preventing the pollutants being
discharged in water bodies and failure to implement
waste management rules:

Table No. 3.3: Minimum and Maximum EC to be
levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City Million-plus | Class-I
City City/Town

and others

Minimum and Maximum | Min. 2000 Min. 1000 ‘Min. 100

values of EC (Total

Cap;'ta[ Cost COmpongnt) Max. 20000 Max. 10000 Max, 1000

recommended by the :

Committee (Lacs Rs.) :

Minimum and Maximum | Min. 2 Min. 1 Min. 0.5

values of EC (O&M Cost

Component) Max. 20 Max. 10 | Max. 5

recommended by the :

Committee (Lacs Rs./day)

. Table No. 3.4: Minimum and Maximum EC to be levied
for improper municipal solid wastemanagement

Class of the City/Town Mega-City  |Million-plus |Class-I City/Town
City and others

Minimum and Maximum Min. 1000 Min. 500 Min. 100

values of EC (Capital Max. 10000 | Max. 5000 Max. 1000

|Cost Component)

recommended by the

Committee (Lacs Rs.)

Minimum and Maximum Min. 1.0 Min. 0.5 Min. 0.1

values of EC (O&M Max, 10.0 Max. 5.0 Max. 1.0

Cost Component) 2

recommended by the

Committee (Lacs Rs./day)

3.3 Environment Compensation for Discharge of
Untreated/Partially Treated Sewage by Concerned
Individual/ Authority: : : :
BIS 15-1172:1993 suggests that for communities with

population above 100,000, minimum of 150 to 200 lped of



water demand is to be supplied. Further, 85% of return
rate (CPHEEO Manual on Sewerage and Sewage
Treatment Systems, 2013}, may be considered for
- calculation of total sewage generation in a city. CPCB
Report on "Performance  evaluation of sewage treatment
plants under NRCD, 2013", describes that the capital cost
for 1 MLD STP ranges from 0.63 Cr. to 3 Cr. and O&M cost
is around Rs. 30,000 per month. After detail deliberations,
the Committee suggested to assume capital cost for STPs
as Rs. 1.75 Cr/MLD (marginal average cost). Further,
expected cost for conveyance system is assumed as Rs.
5.55 Cr./MLD (marginal average cost) and annual O&M
cost as 10% of the combined capital cost. Population of the
city may be taken as per the latest Census of India. Based
on these assumptions, Environmental Compensation to be
levied on concerned ULB may be calculated with the
Sfollowing formula:

EC= Capital Cost Factor x [Marginal Average Capital
Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average
Capital Cost for Conveyance Facility x

(Total Generation -Operational Capacity)]+ O&M Cost
Factor x Marginal Average O&M Cost

x (Total Generation- Operational Capacity) x No. of Days for
which facility was not available

+ Environmental Externality x No. of Days for which facility
was not available

Alternatively;

EC (Lacs Rs.)= [17.8{Total Sewage Generation -
Installed Treatment Capacity)+ 55.S{Total

Sewage Generation-Operational Capacity)] +
0.2(Sewage Generation-Operational Capacity)

x N + Marginal Cost of Environmental Externality x
(Total Sewage Generation-Operational

Capacity) X N

Where; N= Number of days from the date of direction of
CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

Table No. 3.5: Sample calculation for EC to be levied
for discharge of untreated/partial treated

Sewage

City Delhi Agra Gurugram | Ambala
17.60,285
Population (2011) 1,63,49,831 8,76,969 | 5,00,774
iClass Mega-City Million-plus CitviClass-I Town Class-]
Town
Sewage Generation (MLD) (as 4195 381 486 37
lper the latest data availabld
with CPCB)




B

nstalled Treatment Capa
MLD) (as per the latest dat
vailablewith CPCB)

2500

404

45.5

Operational Capacity  (MLD
as per the latest data available
with CPCB)

1900

140

300

24.5

- [Treatment Capacity Gap
(MID)

2295

41

186

12.5

|Calculated EC (capital cost
lcomponent for STPs) in Lacs
S,

29662,50

2817.50

1435.00

0.00

alculated EC {capital cost
omponent for Conveyance
ystem) in Lacs. Rs, '

127372.50

13375.50

10323.00

693.75

iCalculated EC (Total capital
. leost 2
lcomponent) in Lacs Rs.

157035.00

16193.00

11758.00

693.75

inimum and Maximum
r:‘:iues of

IEC (Total Capital Cost
Component)
recommended by the
Committee

(Lacs Rs.)

Min. 2000
Max. 20000

Min. 1000
Max. 10000

Min. 100
Max. 1000

Min. 100
Max. 1000

om

nent) in Lacs Rs.

Total Capital Cost |2

- 693.75

Calculated EC (O&M
iIComponent in
Lacs Rs./day

37.20

Minimum and Maximum
alues of
C (O&M Cost Component)
ecommended by the
ommittee

(Lacs Rs./day)

Min. 2
Max. 20

Min. 1
Max. 10

Min. 0.5
Max. 5

Min. 0.5
Max. 5

n Lacs.
./Day

E‘ina_l EC (O&M Component) |

20.00

- 10.00

5.00

| 2.50i ¢

alculated Environmental
Externality (Lacs Rs .Per
Day)

2.0655.

0.2049

0.1395

0.0094

inimum and Maximum
alue of

Environmental Externality

recominended by the
ommittee

(Lacs Rs, Per Day)

Min. 0.60
Max. 0.80

Min. 0.25
Max. 0.35

Min. 0.05
Max. 0.10

Min, 0.05
Max, 0.10

inal Environmental

Lacs Rs. Per day) i

0.80

0.25

0.10

0.05

3.4 Environment Compensation to be Levied on
Concerned Individual/Authority for Improper Solid
Waste Manaaement:



Environmental Compensation to be levied on éoncemed
ULB may be calculated with the following formula:

EC = Capital Cost Factor x Marginal Average Cost for
Waste Management x (Per day waste generation-Per
day waste disposed as per the Rules) + O&M Cost
Factor x Marginal Average O&M Cost x (Per day
waste generation-Per day waste disposed as per the
Rules) x Number of days violation took place +
Environmental Externality x N '

Where;

Waste Quantity in tons per day (TPD)

N= Number of dayé Jrom the date of direction of
CPCB/SPCB/PCC tll the required capacity systems are
provided by the concerned authority -

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste
Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost
of Environmental Externality x (Waste Generation -
Waste Disposed as per the Rules) x N

Table No. 3.6: Sample calculation for EC to be levied for
improper management of Municipal SolidWaste

City Delhi Agra Gurugram Ambala
i 1,63,49,831 |  17,60,285 | 8,76,969 5,00,774
Class Mega-City | Million-plus |Class-1 Town Class-1

City Town
Waste Generation (kg. per
person per day) 0.6 0.5 0.4 0.4
Waste
Generation 9809.90 880.14 350.79 200.31
(TPD)
Waste Disposal as per 2452.47 220.04 87.70 50.08
[Rules (TPD) (assumed
as 25% of waste
generation for sample
calculation)
[Waste Management
Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital 17657.82 1584.26 631.42 360.56
cost componeut) in
ILacs. Rs.
Minimum and Maximum Min. 1000 Min. 500 Min. 100 Min. 100
values of EC Max. 10000 | Max. 5000 Max. 1000 Max. 1000
[Capital Cost Component)
irecommended by
ithe Committee (Lacs Rs.)

inal EC (capital cost -
f:omponent] in Lacs. K. 10000.00 1584.26 631.42 360.56




./Day

s W Dk

[Minimum and Maximum
- [|values of EC (O&M
‘ICost Component)

- Min. 1.0

Max. 10:0

Min. 0.5
Max. 5.0

recommended by the
iCommittee (Lacs Rs./Day)

ction of Ground Water

4.5 Formula for Environmental Compensation for
illegal extraction of ground water

The committee decided that .the formula should be
based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental
Compensation for violation of illegal abstraction of
ground water. The committee has proposed following

Jormula for calculation of Environmental Compensatwn
(ECouw):

ECow = Water Consumption per Day x No. of Days x Environmental
Compensation Rate for illegal extraction of ground water {ECRcuw)

—~The committee

in Rs./m3

Yield of the pump varies based on the capacity/power of
pump, water head etc. For reference purpose, yield of the
pump may be assumed as given in Annexure-VI.

Time duratzon will be the penod from which pump is
operated illegally.

In case of illegal extraction of ground water, guantity
of discharge as per the meter reading or as calculated
with assumptions of yield and time may be used for
calculation of ECgw.

4.6 Environmental Compensation Rate (ECRGw) for

illegal use of Ground Water:

decided that the Environmental
Compensation Rate (ECRgw) for illegal extraction of
ground water should increase with increase in water
consumption as well as water scarcitu in the area.




Further, ECRGw are kept relaxed for drinking and
domestic use as compared to other uses, considering
the basic need of human being.

As per CGWB, safe, semi-critical, critical and over-
exploited areas are categorized from the ground water
resources point of view (CGWB, 201 7). List of safe, semi-
critical, critical and over-exploited areas are available on
the website of CGWB and can be accessed from-
http://cqwa- '

noc.gov.in/ LandingPage/ NotifiedAreas/ CateqgorizationOfA

ssessmentUnits. pdf# ZOOM=1 50.

Environmental Compensation Rates (ECRcw) for
ilegal use of ground water (ECRcw) for various
purposes such as drinking/domestic use, packaging
units, mining and industrial sectors as firalized by
the committee are given in tables below:

4.6.1 ECRGw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water
inhouseholds, institutional activity, hospitals, commercial
complexes, townships etc.

Water Consumption (m?/day) _]
SI. Area Category <2 | 2t<5 f 5 te <25 25 & above
No. . Environmental Compensation Rate [ECRGw) in Rs./m3
1 | Safe - 4 6 P 10
[ 2 | Semi Critical 12 14 16 20
3 Critical 22 24 26 30
- Over-Exploited = . 32 34 36 40

Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 {for
institutional activity, commercial complexes, townships etc.)

|
4.6.2 ECRGw for Packaged drinking water wnits:

! Water Consumption (m3/day)

SI | Area Category <200 | 200 to <1000 | 1000 to <5000 | 5000 &

No. Environmental Compensation Rate (ECRGw) in Rs./m3

! | Safe 12 18 24 30

2 | Semi critical 24 36 48 60

3 | Critical 36 48 66 90

4 | Over-exploited 48 72 96 120 |
| Minimum ECew=Rs 1,00,000/- '

4.6.3 ECRew for Mining, Infrastructure and
Dewatering Projects

i T ]
| | | Water Consumption (m3/da y) |
! : ] T !

! SI.! Area Category ! <200 : 200 to <1000 | 1000 to <5000 | 5000 &
! No:,- f_EnviranmentaI Compensation Rate {ECRGw) in Rs./m3 |
"1 T Safe ! 15 .’ 21 I 30 40 |
2 | Semi eritical | 30 | 45 j 60 75 |
i 3 | Cnuicai 45 | 60 35 EEER
i 4 | Overexploited | 60 I 90 | 120 | 150 |

| Minimum ECow=Rs 1,00,000/- |
4.6.4 ECRGw for Industrial Units:

' L Water Consumption (m%day) |



e e v e e

<200 200to |1000 to <5000 5000 &

; ~Ensironméntal Compensation Rate (ECROW) in_
1 | Safe 20 30 40 50
{2 [ Semicritical 40 " 60 30 100
3 Critical 60 80 110 150
4| Over-exploited 80- 120 160 200

Minimum ECow= Rs 1,90,000/— ]

4.8 Recommendations

The committee has given following recommendations:

The minimum Environmental Compensation for
illegal extraction of ground water for domestic
purpose will. - be Rs. 10,000, for
institutional/ commercial use will be 50,000 and for
other uses will be 1,00,000.

In case of fixation of liability, it always lies with
current owner of the premises -where illegal
extraction is taking place.

Time durotion may be assumed to be one year in
case where no eviderice for period of installation of
bore well could be established.

For Drinking and Domestic use, where metering is
not present but storage tank facility is available,

 minimum water consumption per day may be

assumed as similar to the storage capacity of the
tank. :

For industrial ground water use, where metering 1is
not available, water consumption may be assumed
as per the consent conditions. Further, where .in
case industry is operating without consent, water
consumption may be calculated based on the plant
capacity. (on the recommendation of SPCB/PCC, if
required). SPCB/PCC may bring the issue of illegal
extraction of ground water in industries in to the
notice of CGWA for appropriate action by CGWA.

Authorities assigned for levy EC and taking penal
action are listed below:

Actions Authorigy__J

1. To seal the illegal bore-well/ tube-| District Collector
well to stop extraction of water and
further closure of project

2 To levy ECow as per prescribed method District Collector,

3. To levy EC on water pollution, as per CPCB/SPCB/PCC
the method prescribed in report of
CPCB- "EC on industrial pollution”

4. Prosecution of violator CGWA under EP Act

SPCB/PCC under
Air and Water Act

CGWA may maintain a separate account for
collection and utilization of fund, collected through

_the prescribed methodology in this report.”

«Discussion on the report date< 30.05.2019 updated on 19.07.2019




—}5. - It-is clear from the order of the Hon’ble Supreme

Court6 that the responsibility of operating STPs under Article
243W and item 6 of Schedule XII to the Constitution is of
local bodies who have to evolve norms te recover funds for
the purpose which is to be supervised by the States/UTs.
The norms were to be finalized upto 31.03.2017 to be
implemented from the next year, i.e 01.04.2018. In absence
thereof, the States/UTs have to cater to' the financial
requirement from its own resources. The States/UTs are to
prioritize  the cities, towns, vuillages discharging
effluents/sewage directly into the water bodies. Industrial
activity without proper treatment plants (ETPs and CETPs) is
not to be allowed by the State PCBs and the Secretaries,
Environiment of the States/UTs are to be answerable. Thus,
the source for financial resources for the STPs, stands
finalized under the binding judgment of the Hon’ble Supreme
Court. Authorities and persons accountable are identified.
Rigid implementation has been laid down. This Tribunal has
been required to monitor compliance of the directions and
timelines.

16. It is in this background that the present report needs
to be appraised and further directions given. As regards the
Environmental compensation regime fixed for industrial
units, GRAP, solid waste, sewage and ground water is
accepted as an interim measure. With regard to setting up
of STPs, while we appreciate the extensive work of the CPCB
based on information furnished by States/UTs, the challenge
remains about verification of the said data on the one hand
and analysis of the steps taken and required on the other.
There is already a database available with the CPCB with
regard to ETPs, CETPs, STPs, MSW facilities, Legacy Waste
sites. This needs to be collated and river basinwise macro
picture needs to be prepared by the CPCB in terms of need
for interventions, existing infrastructure and gaps therein.
The States have given timelines which need to be effectively
monitored both by the CPCB and the Chief Secretaries in
terms of its execution.

L7, As already noted, prevention of pollution of water is
directly linked to access to potable water as well as food
safety. Restoration of pristine glory of rivers is also of
cultural and ecological significance. This necessitates
effective steps to ensure that no pollution is discharged in
water bodies. Doing so is a criminal offence under the Water
Act and is harmful to the environment and public health.
‘Precautionary’ principle of environmental law is to be
enforced. Thus, the mandate of law is that there must be
100% treatment of sewage as well as trade effluents. This
Tribunal has already directed in the case of river Ganga that
timelines laid down therein be adhered to for setting up of
STPs and till then, interim measures be taken for treatment
of sewage. There is no reason why this direction be not
followed, so as to control pollution of all the river stretches .in
the country. The issue of ETPs/CETPs is being dealt with by
an appropriate action against polluting industries. Setting up
of STPs and oW facilities is the responsibility of Local
Bodies and in case of their default, of the States. Their
failure on the subject has to be adequately monitored.




. Recovery of compensation on ‘Polluter Pays’ principle-is-a-
part of enforcement strategy but not a substitute for
- compliance. It is thus necessary to issue directions to all the
" States/UTs to enforce the compensation regime, latest with
effect from 01.04.2020. We may not be taken to be
condoning any past violations. The States/UTs have to
enforce recovery of compensation: from 01.04.2020 from the
defaulting local bodies. On failure of the States/UTs, the
States/UTs themselves have to pay the requisite amount of .
compensation to be deposited with the CPCB for restoration
of environment. The Chief Secretaries of all the States may
furnish their respective compliance reports as per directions
already issued in O.A. No. 606/2018.”
“II. Report dated 14.08.2019 with regard to monitoring of
- CETPs - -

18.  The Committee inspected 127 CETPs in 14 States. Figure of
CETP assumed to be 97 was not correct. 66 CETPs were
found to be non-compliant. CPCB directed SPCBs to take
following steps: : ;

«;. SPCBs shall direct non-complying CETPs to take
immediate corrective actions to comply with the
environmental standards. -

2. CETP should be directed to take action as per the
recommendations provided at Annexure A-N within a time
frame. DN

3. In case of non-complying CETPs, action as deemed fit
including levying of environmental compensation may be
taken. '

4. In case, OCEMS are not connected with CPCB & SPCB
servers, ensure a robust system of physical inspections to
verify compliance by drawing samples. >

«Discussion on the report dated 14.08.2019

19. We accept the recommendation of the CPCB and direct the
Chief Secretaries, State Governments, Union Territories and
the SPCBs/PCCs to take further action accordingly and
furnish an action taken report accordingly. The CPCB to
meanwhile compile and collate information with regard to
ETPs, CETPs, STPs, MSW Facilities, Legacy Waste dump
sites and complete the pending task on the subject before
the next date and furnish a report.

20. The environmental compensation regime for CETP not
meeting the prescribed norms need to be evolved by the

CPEB.”
(emphasis supplied)

7. After the above discussion, this Tribunal proceeded to issue
following directions:
_“Directions

21. We may now sum up our directions:




() The Environmental compensation regime fixed for
industrial units, GRAP, solid waste, sewage and
ground water in ‘the report dated 30.05.2019 is
accepted and the same may be acted upon as an
interim measure. 58

(ii) SPCBs/PCCs may ensure remedial action against non-
comptiant CETPs or individual industries in terms of
not having ETPs/fully. compliant ETPs or operating
without consent or in violation of consent conditions.
This may be overseen by the CPCB. CPCB may
continue to compile information on this subject and
furnish quarterly reports to this Tribunal which may
also be uploaded on its website.

(iii) All the Local Bodies and or the concerned
departments of the State Government have to
ensure 100% treatment of the generated sewage
and in default to pay compensation which is to be
recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the
States/UTs are liable to pay such compensation.
The CPCB is to collect the same and utilize for
restoration of the environment. '

(iv) The CPCB needs to collate the available data base with
regard to ETPs, CETPs, STPs, MSW facilities, Legacy
Waste sites and prepare a river basin-wise macro
picture in terms of gaps and needed interventions.

(v) The Chief Secretaries of all the States/UTs may
Jurnish their respective compliance reports on this
subject also in 0.A. No. 606/2018.

List for further consideration on 21.05.2020, unless
required earlier. A copy of this order be placed on the file of
O.A. No. 606/2018 relating to all States/UTs and be sent
to Chief Secretaries of all States/UTs, Secretary MoEF&CC,
Secretary Jal Shakti and Secretary, MoHUA.

(emphasis supplied)

8. Before proceeding further, we may also note further order of this

Tribunal dated 06.12.2019 in O.A. No. 673/2018 directing as

follows:

“XII, Directions:

47. We now sum up our directions as follows:

100% treatment of sewage may be ensured as
directed by this Tribunal vide order dated
28.08.2019 in 0.A. No. 593/2017 by 31.03.2020
atleast to the extent of in-situ remediation and
before the said date, commencement of setting up of
STPs and the work of connecting all the drains and
or'.er sources of generation of sewage to the STF.
must be ensured. If this is not done, the local bodies
and the concerned departments of the States/UTs
will be liable to pay compensation as already
directed vide order dated 22.08 2019 in the rrce nf



.

iv.

UL

vii.

viii.

river Ganga i.e. Rs. 5 lakhs per month per drain, for
default in in-situ remediation and Rs. 5 lakhs per
STP for default in commencement of setting up of
the STP. ; ' : ,

Timeline for completing all steps of action plans
including completion of setting up STPs and their
commissioning till 31.03.2021 in terms of order
dated 08.04.2019 in the present case will remain as
already directed. In default, compensation ‘will be
liable to be paid at the scale laid down in the order
of this Tribunal dated 22.08.2019 in the case of
river Ganga i.e. Rs. 10 lakhs per month per STP.

We further direct that an inistitutional mechanism be
evolved for ensuring compliance of above directions. For
this purpose, monitoring may be done by the Chief
Secretaries of all the States/UTs at State level and at
National level by the Secretary, Ministry of Jal Shakti
with the assistance of NMCG and CPCB.

For above purpose, a meeting at central level must
be held with the Chief Secretaries of all the
States/UTs atleast once in a month (option of video
conferencing facility is open) to take stock of the
progress and to plan further action. NMCG will be
the nodal agency for compliance who may take
assistance of CPCB and may give its quarterly
report to this Tribunal commencing 01.04.2020.

The Chief Secretaries may set up appropriate monitoring
mechanism at State level specifying accountability of
nodal authorities not below the Secretary level and
ensuring appropriate adverse entries in the ACRs of
erring officers. Monitoring at State level must take place
on fortnightly basis and record of progress maintained.

The Chief Secretaries may have an accountable person

attached in his office for this purpose.

Monthly progress report may be furnished by the
States/UTs to Secretary, Ministry of Jal Shakti with a
copy to CPCB. Any default must be visited with serious
consequences at every level, including initiation of
prosecution, disciplinary action and entries in ACRs of the
erring officers.

As already mentioned, procedures for DPRs/tender
process needs to be shortened and if found viable
business model developed at central/state level.

Wherever work is awarded to any contractor,
performance guarantee must be taken in above

terms.

CPCB may finalize its recommendations for action plans
relating to P-IIl and P-IV as has br=n done for P-I and P-II
on or before 31.03.2020. This will not be a ground to
delay the execution of the action plans prepared by the
States which may start forthwith, if not already started.



15.

16.

17,

18.

JG

x. The action plan prepared by the Delhi Goverhment which
is to be approved by the CPCB has to follow the action
points delineated in the order of this Tribunal dated
11:09.2019 in O.A. No. 06/2012.

xi. Since the report of the CPCB has focused only on BOD
and FC without other parameters for analysis such as
pH, COD, DO and other recalcitrant toxic pollutants.
having tendency of bio magnification, a survey may now
be conducted with reference to all the said parameters by
involving the SPCB/PCCs within three months. Monitoring
gaps be identified and upgraded so to cover upstream
and downstream locations of major discharges to the

river. CPCB may file a report on the subject before the
next date by e-mail at judicial-ngtiagou. in.

xii. Rivers which have been identified as clean may be
maintained.”

The day to day working and presentation of the application before the
Tribunal reveals that the sewage system is not properly functioning in
the Bhopal city and a city which is known as orie of the best city is

being polluted by not systematic managing affairs.

Thus, the Registrar, Central Bench Bhopal ‘is directed to prepare a list
of all pending cases in which the matter of solid waste, liquid waste,
STP, ETP and discharge of untreated or sewage water into the drains
or water bodies are pending and submit the report to the Registrar
General at New D.eihi so that all these cases should be connected and '

proper action may be taken. -

The State Pollution Control Board is directed to do the needful and

submit the report after compilation.

List it on 17.09.2020.

Justice Sheo Kumar Singh, JM

Dr. Satyawan Singh Garbyal, EM

Original Application No. 61/2020(CZ)
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M.P. POLLUTION CONTROL BOARD,
PARYAWARAN PARISAR, E-5, ARERA COLONY, BHOPAL (M.P.)

WATER ANALYSIS REPORT

Report No. 2783(1)

Sample From - Dwarkadham Colony Madhav Rao Sindhiya Marg.
Karond Bhopal

Sample Details i Untreated Sewage Water Sample Near STP

Sample collected by - Mr. R K. Masatker (Sampler)

Date of Collection - 23-05-2020

Date of Analysis - 23-05-2020

Analyzed by :-Mr. Arvind Singh
(Jr.Scicntist)

' S.No. | Parameter 1 Unk Tr Resultl
I Temperature o t 29 i
2 |pH pH Unit | 8.16 .
e BOD (3 days at 27°C) mpll | 2464 2
4 COD O L my/l =y g1g
5 Chloride mg/| 174.94
L 6 | Total Solids mg/l . 1B
{7 Total Dissolved Solids 4 mg/l 1560 i
8 | Suspended Solids | my/l | e |
i 9 Amm. Nitrogen | o mg/l g R

»

Report prepared by ' Chjef Chemist
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(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14w September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Ruie 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new Iprojects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environméntal impacts as indicated in the Schedule to the
notification, being undertaken in any part of Indiat, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18w May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part I, section 3, sub-section (i) vide
number S.0. 1324 (E) dated the 15mn September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public,

And whereas, copies of the said notification were made available to the public on 15*

September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27w January, 1994 except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

E T8 TG0, Giid: YV (@), (b) W (), (10D, (), (), (2, (i), (¥, (v (8D (D), (vil), (i) (a), (b) (i), (0. xd), (2l (m), (D) (i), (xiv) (a). D) (¥V)
y h‘. o8 \ " « N - ~ LJ -4 3

43} It . (v ), (b, (xvi; VI (), (b); VIT& VIIL (e Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazetie of India, Extraordinary, Part-Il, and

Sec_u::m 3, Sub-section (ii), No. 2002] New Dethi, Tuesday, November 1, 2009: an amendment to EC

notification $:0.1533(E) dated 14.09.2006



undertaken in any part of India only after the prior environmentai clearance from the Central

nt or as the case may be, by the State Level Environment

Governme
y constituted by the Central Government under sub-section

impact Assessment Authority, dul

(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

——

2 ——
Jincludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects Of
| clearance from the concerned regulatory authority,

activities shall require prior environmenta
the Central Government in the Ministry of

which shall hereinafter referred to be as
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State

jevel the State Environment \mpact Assessment Authority (SEIAA) for matters falling under

Category ‘B' in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project of activity:

(1) All new projects or activities listed in the Schedule to this notification;
(i) - Expansion and modernization of existing projects of activities lisied in the Schedule

to this notification with addition of capacity beyond the limits specified for the concerned

sector, that is, projects or activities which cross the threshold limits given in the Schedule,

after expansion of modernization;
(i) Any change in product - mix in an existing manufacturing unit included in Schedule

beyond the specified range.

3, State Levsl gnvironment Impact Assessment Authority:- (1) A State Level
Environment impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
gecretary fo be nominated by the State Government OF the Union territory Administration
concerned.

(2) The Member-Secretary shall be 2 serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professionai or expert fulfilling the eligibility

criteria given in Appendix V1 to this notification.

/

g 10 200 0, (0 TV )y (0% Y s (), (), (), L) GV (¥, vy (), (0, LD, (i) (), (D) ) (31 (i) i) () (i {aiv) qa), () (V)
(.08, Loty (o, (), Lavit; V1 ). L VIL& VI oA : :

i M f the Notification, S.0. 3067(E) dated 01.12.2009 ot the

_ Ministry of Environment and Forests, (Published in e Oazemte of ladia, Extraordinary ., Part A1, and

'Scc‘lion 3_, Sub-section (ii), No. 2002] New Delhi, Tuesday. November 1, 2009, an amendmentio ¥l
notification S.0.1533(E) dated 14.09.2000



(4)

%)

(6)

One of the specified Membors in sub-parageiph (75) abseves whity 14 ity tazpeatt in thie
Environmental Impact Assessment procisss shilk be the Chairrnisn of thes F TAA

The State Government or Union territory Administeistion shill forwiseed thies rentws, of he
Members and the Chairman roferrod in sub- paragrisph 3 to A4 abose 1o the: Conirial
Government and the Central Government shall constitite the SEIAA i, an authunty for
the purposes of this notification within thirty day: of the dates of racoipt of this nisrnds,

The non-official Member and the Chairman shall have a fized term of thro years (from
the date of the publication of the nutilic:aliun.by thes Gentral Government cotestitutineg the

authority).

'“(7) All decisions of the SEIAA shall bo taken in a mooting and shall ordinanly b

()

(ii)

(if)

unanimous: |
Provided that, in case a decision is taken by majority, the destails of views, for and againt

it, shall be clearly recorded in the minutes and copy theereof sent to MoEF.”

Categorization of projects and activities:-

All projects and activities are broadly cateqarized in to two cateqories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

All projects or activities included as Category ‘A" in the Schedule, including expansion
and modernization of existing projects or activities and change in product rmix, shall
-requira prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal

Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

All projects or activities included as Category 'B' in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (i) of
paragraph 2, or change in product mix as ¢ ecified in sub paragraph (iii) of paragraph 2.
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union terntory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. * “In the absence of a duly constituted SEIAA

L5 10 V0L (1, (10 1Y (), (hy; W (1), (00, (REp ), (b, (), (v, fv), [vh) (), (1), Cvbl), Cvildy fa), (), (ry, fay, Laby il twy, Oy, (akily, fuaw) fag, thy

MEFLT]

(a)y (b, (xvi) (m), (b, (xvil); L (b i " ; e
), () (xv1) (a). (b3, (xvib); VE (), (03 VIL& VUL oy Notiication, S O 3067(1) dated 01.12.2009 ol the

Min!slry of Environment and Forests, (Published in the Gazete of India, Bxtraordmary. Part 11, und
Scc.h'nn ] Sub-section (1), No. 2002] New Dethi, Tuesday November 1, 2009 an amendment to i€
notification S.O.1533(H) dated 14.09.2006



or SEAC. a Category ‘B’ project shall be considered at Central Level as a Category '8
project;”

5. Screening, Scoping and Appraisal Committees -

The same Expert Appraisal Committees (EACs) at the Gentral Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC's shall meet at least once every month.

(@) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concemed State Government or the Union territory Administration with identical

composition;

(b) The Central Government may, with the prior concurrence of the concerned State

Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years,

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)

project or activity in respect of which the prior environmental
|, with prior

connected with the
s sought, for the purposes of screening or scoping or appraisa

clearance i
de necessary facilities for

notice of at least seven days to the applicant, who shall provi
the inspection;

the principle of collective responsibility. The

(e) The EAC and SEACs shall function on
ase, and if consensus

Chairperson shall endeavour to reach a consensus in each ¢

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in

site(s) for the project and/or activities to

Appendin |\, after the identification of prospective
or preparation ¢!

which the application relates, before commencing any construction activity,
, along with the application, a copy

land. at the site by the applicant. The applicant shall furnish

111 13 (D, (g TV (80, (bY; V(D (i), (H)(=), (b), (€}, (I¥), (¥)s (¥H] (m), (D) (v, (vHD) () (s ER) (2 (xi), (xii) (a), (b) , (xdid), (xIv) (3), (&), (2v)

(o o, e . (0 ool VI (30 O VI & VIIL (e Noitication, S.0. 3067(E) dated 01, 12.2009 of the
sazette of India, Extraordinary, Part-1i, and

Ministry of Environment and Forests, (Published in the €
009; an amendment to EC
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- concerned shall' determine the Terms of Reference on the basis of the information

furnished in the prescribed application Form1/Form. 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished ajpd other information that may be
available with fhitle Expert Appraisal Committee or State-!Levei Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Réference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric'projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities _If the Terms of Reference are 'rilot finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impacl

-

Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory

(i)

authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

Stage (3) - Public Consultation:

“public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall
undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c} (ii) of the Schedule).

1 10 111 (03, (H): 1V (a), (B); V' (D), (1), ()R, (B, (€), (V) €¥), (V) (), (B, Qv (iid) (), (B, (i), (x), (3), (x) (w), (B, (nidd), (xiv) fa), Lo (30
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of the pre-feasibility project report except that, in case of construction projects of activities
. . l gk

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the prc feasibility report.

7. Stages in the Prior E_nvironmental Clearance (EC) Process for New Projects:-

rojects will comprise of @ maximum of

7(i) The environmental ci?arance process for new p
r cases as set forth below in this.

four stages, all of which may not apply to particula
notification. These four stages in sequential order are:-
« Stage (1) Screening (Only for Category '8’ projects and activities)
« Stage (2) Scoping

« Stage (3) P_ublic Consultation

» Stage (4) Apbraisai

|. Stage (1) - Screening: _
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance ma
EAC) for determining whether or not the project or

de in Form 1 by the concerned State

level Expert Appraisal Committee (S
activity requires further environmental

Assessment (EIA) for its appraisal prior
up on the nature and location specificity of the project . The projects requiring an
port shall bé termed Category 81’ and remaining

d will not require an Environment Impact
B2 except item 8 (b), the

studies for preparation of an Environmental Impact
to the grant of environmental clearanceé depending

Environmental Impact Assessment re

projects shall be termed Category ‘B2’ an
Assessment report. For categorization of projects IO B1 or

Ministry of Environment and Forests shall issue appropriaté guidelines from time to time.

II. Stage (2) - Scoping:

(iy “Scoping™ refers to the process by which the Expert Appraisal Committee in the case of

Category ‘A projects or activities, and State level Expert Appraisal Committee in the case

of Category ‘BT projec 5 Of activities,
modernization and/or change in product mix of existing projects
ms Of Reference (TOR) addressing all relevant

pact Assessment (EIA)

including applications for expansion and/or
or activities, determine

detailed and comprehensive Ter

environmental concerns for the preparation of an Environment Im

Report in respect of the project or activity for which prior environmental clearance 15

sought. The Experl Appraisal Committee Of State level Expert Appraisal committee

{vi) (ah (b, (¥h (viii} (@) D) gad (), (50 (adi) (ad (b3 (xik (A (ah Lk v

tion. S.0. 3067(E) Jdated Ul.12.2009 of the
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(b) all projects or gcti\{ities located within industrial estates or parks. (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acqqisitipn of land.

ucc) maintenance dredging provided the dredged rnaterial shall be disposed within port

Med) Al Building or Construction projects or Area Development proje

(i)
(a)

(b)

(i)

(iv)

limits.";

cts (which do not

contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification).”

e) ail Category ‘B2' projects and activities.

f). all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

The Public Copsultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to

the regulatory authority concerned within 45(forty five ) of a request te the effect from the

applicant.

in case the State Pollution Control Board or the Union territory Pollution Contro!
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned as above, the reguilatory

e A 1L G0 G TV €Y, K3 ¥ €01, G, CEYmY, 01 . (v, (v, ) (83, (B, (11 (i) €, (B, (), (2), (x), (xED) (@), (B (il (xiv) (). (DX, (x¥)
s (b), o (D) ATVIR ' s d = 1 4 . z
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(vi)

(vii

iv.

—

authority shall anqage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (i) above reports to
the regulatory authority concerned that owing to the locat situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concemed
regulatory authority, which may, after due consideration of the report and other reliable
_information that it may have, decide that the public consultation in the case need not
include the public hearing.

For obtaining responses in writing from other concemed persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
antroi Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix llIA by the applicant along with a copy of the ap'plication in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity ab'out the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours tili the
date of the public hearing. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in Ul > draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may

alternatively submit a supplementary report to dfaft EIA and EMP addressing all the

concerns expressed during the public consultation.

Stage (4) - Appraisal:

Lo 103 B0 G, Gl TV o), (BY: Y (9, G, O, (B, (63, (VD ), V1) Caby (Y, (i), () (o), (b3, (s (), (s (311) (). {0, i, G0V
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(i) _Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consuitations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concemed in & transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is

considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

(ii) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V |

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with Increase in

15 B0: 02D (i, (i TY (2, (b W (), id), (ifipa), (b, (e), Giv), (v), (i) (ak (b, (vl (vid) ta), (b), (ix). 1x), (xi), (xii) (ah ib) , (akii), (xiv) (a), (b} i2¥)
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@)

({t)y The regulatory authority shall normall

(iiiy In the event that the decision of t

the total production capacity beyond the threshold limit prescribed in the Schedule to this
notificatiorr through change in process and or technology or involving & change in the
product —mix shall be made in Form | and they shail be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental

clearance.

Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC or SEAC

concerned and convey its decision to the applicant within forty five days of the receipt of

the recommandatioﬁs of the Expert Appraisal Committee or State Level Expert Appraisal
hundred and five days of the receipt of

the final Environment Impact Assessment Report, and where Environment impact
d and five days of the receipt of the

|
Committee concernqd or in other words within one

Assessment is not required, within one hundre

complete applicatiori with requisite documents, except as provided below.

y accept the recommendations of the Expert
| Expert Appraisal Committee concemed, In cases
dations of the Expert Appraisal Committee or State
the regulatory authority shall request
tiee or State Level Expert Appraisal

Appraisal Committee or State Leve
where it disagrees with the recommen
Level Expert Appraisal Comr;ﬁtlee concerned,
reconsideration by the Expert Appraisal Commi
Committee concerned within forty five days of the receipt 0

raisal Committee or State Level Expert Appraisal Commi
An intimation of this decision shall be

f the recommendations of the

Expert App ttee concerned while

stating the reasons for the disagreement.
simultaneously conveyed to the applicant. The EX
Expert Appraisal Committee concerned, in turn, s
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
pert Appraisal Committee concerned shall be final and
d within the next thirty days.

pert Appraisal Committee or State Level
hall consider the observations of the

Committee or State Level EX
conveyed to the applicant by the regulatory authority concerne

he regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the

§1 103 1T (i3 (i)s TV (2), (b); ¥ (1), (1), (RiD(a), (B, (e,
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SCHEDULE

(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity |
- A
1
i T @
"*1(a) (i) Mining of minerals.

(ii) Slurry pipelines

| (coal lignite and other

ores) passing through
national parks /
sanctuaries / coral

| reefs, ecologlcally

Category with threshold limit

(4)

2 50 ha. of mining lease | <50 ha = 5 ha .of

' area in respect of non-

coal mine lease.

- > 150 ha of mining

' lease area In respect of

| coal mine lease.

- Asbestos mining
i Irrespective of
| mining area

|

All projects.

_sensitive areas. SN
1(b) Offshore and All projects Note
onshore oll and gas | Exploration Surveys
exploratién, ]l (not involving drilling)
development & | are exempted provided
production | the concession areas
| have got previous
| clearance for physlcal
RS, X, : | survey
1(c) River Vailey (i) 2 50 MW (i) < 50 MW 2 25 MW .| Y “General Condition
pojects hydroelectric hydroelectric | shall apply.
power generation; power generation; | Note: Irrigation projects
(ii) 2 10,000 ha. of (ii) < 10,000 ha. of | not invalving
culturable culturable command | submergence or intor-
command area area | state domain shall be
appraised by the SEIAA
as Category 'B'
Projects.”;
F A3 LG ttig; IV Gag, (bai V0, (), (i), (), (c), (iv), (v), (v, (o), (vid), (vid) (o, (B, (he), tx), cadg, Cxbby Gy, () Cxiien vy d () (B, (2 )

1a}, (ba (3v1) (@) by, (avidi; Ve, (b); VH & VIIT

' mining lease area In

respect of non-coal
mine lease.

' £150 ha 2 5 ha of

mining lease area in
respect of coal mine
lease.

' Conditions if any

Mlﬁﬁg, extraction of natural resources and'power generation (for
'a specified production capacity) '

. (5)
General Condition
! shall apply
| Note:
! Mineral prospecting
Is exempted.”;

ot the Notification, S.0. 3067(F) dated 01 12 2009 »f the
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period shail be limited only to such activities as. may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
conicerned by a maximum- period of five years. provided an application is made to the
regulatory authority by the applicant witnin the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the

Schedule). In this regard the regulatory

authority may also consult the Expert Appraisal

Committee or State Level Expért Appraisal Committee as the case may be.

10.

Wui)a) In respect of Category

(b) In respect of Category ‘B’ projects, irrespective of its cleara

(c) The Ministry of Environment a

Post Environmental Clearance Monitoring:
‘A’ project, it shall be mandatory for the project proponent o

make public the environment clearance granted for their project along with the

mental conditions and safeguards at their cost by prominently advertising it at

environ
ct is located and in

ast in two local newsp'apers of the district or State where the proje
website permanently.

nce by MoEF / SEIAA, the

project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website

le
_addition, this shall also be displayed in the project proponent's

whers it is displayed.
nd Forests and the State/Union Territory Level

Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also

place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental  clearance shall be submitted by the project

oponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition ic

pre
the relevant offices of the Government who in tum has to display the same for 30 days

from the date of receipt.”;

it shall be mandatory for the project management to submit half-yearly compliance

reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1stJune and 1s December
of each calendar year.
WV . !
(i) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the
15 005 L0 0, (U35 TV (&), (b3 ¥ (1), (1), (1)), (), (€), (i¥), (¥). (1) (a), (b, (i), (viil) (@), (b), (ix), (x), (x1), (xii) (a), (b} , (xiil), (xiv) (a), (b), {z¥]
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applicant may proceed as if the environment clearance sought for has been graniec o

denied by the regulatory authority in terms of the final recommendations of “e Espe
Appraisal Committee or State Level Expert Appraisal Committee concerned

n

(iv) On expiry of the period specified for decision by the regulatory authorit under paragraph
(i) and (i) above, as applicable, the decision of the regulatory authonty, and the finzl
recommendations of the Expert Appraisal Committee or State Level Exper. Appraisal

Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required pricr to
receipt of applications for prior environmental clearance of projects or activities, of
screening, or scoping, or appraisal, or decision by the regulatory authority concemed,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or cata

which is material to screening or scopi'ng or appraisal or decision on the application shall

make the application liable for rejection, and cancellation of prior environmental clearance

granted on that basis. Rejection of an application or cancellation of a prior environmental

clearance already granted, on such ground, shall be decided by the regulatory authority.

after giving a personal hearing to the applicant, and following the principles of natural
justice.
Validity of Environmental Clearance (EC):

The *Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and fivc years in the case of all other projects and activilies

However, in the case of Area Development projects and Townships [item 8(b)], the validity

(RAN!

1 L 11 3), (i) TV (@), (b); ¥ (1), (W), (iHi)a), (b), (2], (iv), (¥), (¥1) (@), (b, (vid) (vidd) (a)y (b, (a) (x), (2, 420) Gy, 1B (x1d6), (xiv) (), 1B
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[ S.N. Points Compliance
jo1. The Total number of drain where Total no. of Drain -55 (upper |
untreated / sewage water is being lake -18, lower lake-21, Shahpur lake
discharged in the lake or river. bodies in |-03, SiddiquiHassan talab -8, motia
Bhopal. talab - 03,bagmunshihasain khan - 01,
sarangpani talab -01 )
-:09
02. Total number of S.T.P. installed there. kotra-10 MLD
T T Nagar - 4.5 MLD
Chuna Bhatti - 2 MLD
Goudarmou -2.34 MLD
Bawadiakalan -13 MLD
Badwai - 16.7 MLD
MaholiDhamkheda - 35 MLD
Barkhedapathani - 4.5 MLD
piplani BHEL - 2.5 MLD
Total capacity -: 90.54 MLD
03 Quantity of water being used by the -» 390 MLD (water work department
residents in the city of Bhopal related)
04. Total capacity at treat the waste water -. 90.54 MLD
G5 The gap between the use and capacity to
treat. -1 221.46 MLD
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Py ,_\_'.'\ i PN

{06.. I Future planning of the municipality to meet | (1) work under Amrut project - Total
out the gap and make proper of 380 km Network is proposed under |
arrangements. for treatment of the water. Amrut Phase-1
| completion Date of project 13/02/2021.
Project cost-442 Cr.
Total number of proposed STP- 09.
(2) DPR for Amrut Phase-2
Amount of Rs. 1200 cr.
Amrut Phase-2has been proposed for
the remaining part of city and it is
expected to cater 95% of waste water
infrastructure requirement of the city.
d7. Action taken against the polluters who are |:-Enclosed copy of challan.

discharging the water, sewage and

untreated water into the river bodies and

causing water pollution and contaminating

the underground water.

08. It is directed that Municipal Authorities to BMC shall ensure that no untreated
Ensure that no solid waste be thrown into | sewage water into the water body.
the open space and there should be no Amrut (Sewerage) Phase -1 has been

_ | discharge of untreated/sewage water into designed keeping into consideration
the water bodies or in the open space the same.
and anyone violating the norms and any
violation of this order should be taken
seriously in accordance with the order
passed by the Principal Bench of this
Tribunal in
ERONEER
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BHOPAL MUNICIPAL CORPORATION

; SEWAGE CELL
| SPOT FINES SHEET
s.NG-[ze=[w = |paTE |- |namE bl L= lamoui =

1 |18 (82" |15-01-2019{BRAJ MOHAN SAHU 1856/04 10000
2 |1 [3 [25-02-2019}1AMUNADAS 3107/31 50000
3 & [17 [10-03-2019|PALLAVI VED 1346/18 40000
4 |6 |26 |10-04-2019{RAJESH SONI 1208/43 20000
S |8 [42 [17-06-2019]S K SONI 3104/51 20000
6 |13 |52 |09-12-2019]HIGH RISE APARTMENT AKIRTI REALSTATE | 020110 462211009 00049029 165000
7_[13 (52 [09-12-2019|HIGH RISE APARTMENT AKIRTI REALSTATE | 020109 462211009 000490 29 110000
8 |12 17-12-2019|SHRI RAM HIGHT RAJEEV GUPTA 003315 395012011 202778 29 |100000
9 |4 [29 [05-12-2019|RAM NARAYAN VISWKARMA 191205071700353E020058577 {500
10_[10 [13 [03-12-2019|RAMESH CHANDRA JAIN 191203074303166E030050109 {300
11 |9 [49 [03-12-2019|PRAVEEN JAIN 191203050307015E040042285 |1000
12 (9 (73 (02-12-2019(PAWANA 191202133225831E020032594 {100
13 [3 |70 [05-12-2019|BAGMARE SIR 191205051621496E090054117 |500
14 (13 |54 |03-12-2019|AMAR 191203125914498E010047120 [100
15 [17 |75 |01-12-2019|REEMA NARWANI 131900045176 CFC 75000
16 |17 |75 |01-12-2019|REEMA NARWANI 131900045175 CFC 25000
17 |17 |75 |30-11-2019|MUKESH KUMAR 191130101323991E020055605 |300
18 |16 |68 |09-11-2019|PRESTINE BUILDER SPOT FINE 9584475402 191109034 5000
19 [16 |68 |09-11-2019|PRESTINE BUILDER SPOT FINE 8878676345 _|191109034321916£020040414 {10000
20 |16 |68 [09-11-2019|PRESTINE BUILDER SPOT FINE 9907544400 _ |191109034619238E040058370 |10000
21 |17 |78 [12-11-2019(KULDEEP SINGH 191112122956434E040066428 [10000
22 (14 |60 |05-09-2019]|AADHAR SHILA COLONY 929/34 ZONE 14 5000
23 6 [25 [03-09-2019|RAMKUMAR 1019/53 ZONE 06 100
24 |7 |67 |09-12-2013|AAMIR KHAN 191209042745125E010036552_|500
25 |16 [39 [08-12-2019|MAHUR 191208062044540E020027268 |500
26 |16 |43 |08-12-2019|KAMLESH PATEL 191208051036198E020069933 500
27 |4 26 |06-12-2018[VINAY GUPTA 191206110621255E010030930 [500
28 (13 (57 |04-12-2019|TEH BAJARI 191204084553113£030076742 11000
29 |15 |73 [10-12-2019|MASJID UMAR (PAYTM) 191210067828826E090054683 |900
30 (3 (41 [11-12-2019]JULFIKAR ALl 191211082648197E010055753 {500
31 |2 [57 [10-12-2019|AVINASH 191210085847467£020055451 [500
32 |2 |53 [10-12-2019]SANTOSH SAIR 191210062624285E010078396 |500
33 |9 [52 [09-12-2019]|ARMS 191209055011014E090028320 {1500
34|19 [81 [05-12-2019/8'S PATEL 191205104205852E030051883 |300
35 |12 (45 |05-12-2019|VUAY 191205094042243E040055932 {500
36 (18 |84 |09-12-2019|FAME KINGDOM SOCIETY 191209100857259E040064441, [2000
37 |15 |67 |19-12-2019|PRESIDENT COMFART HERITAGE 191219051644742E010049671 |2500
38 |9 [48 [19-12-2019|ASHWIN CHOUHAN 191219061147580E040038198 {5000
a9 19 48 [19-12-2019|ABHISHAKE CHOUHAN 191219061007795E040073769 [10000
40_[9 |45 [19-12-2019|KARAN CIRDHAR 191219060248493E040050062 |10000
41 |9 |48 [19-12-2019|DR AK BHATTACHARYA 1912190604202 11E090063262_|5000
42|19 12-12-2019|NISAN MOTARS CHUNNA BHATTI 191212104617719E020338926 |600
43 |2 [55 [13-12-2019|NAVIN ARORA 191213072643794E040061481 500
44|19 |85 [13-12-2019|GIRLS HOSTEL KOLAR 191213093816786E010060037 500
45 [2 |55 [13-12-2019|SEEMA ARORA 191213073444910E030070445 {500
469 |52 |17-12-2019|RUDHARAKSH PARK PHASE 01 191217055618107€030072313 [500
47 |9 30 |19-12-2019|DEEPESH 191219051804542E090078134 {300
48 |4 [28 [19-12-2019|JITENDRA MAHOR 191219074103688E090059569_|300
49 |4 (28 [19-12-2019|YOGESH SINGH 191219074343242E090054306 {300
S0 |4 (28 [19-12-2019])) 191219073544988F020059733 300
51 [15 |76 |21-12-2019|CHETAN 191221093152005E030079792 500
52 |17 |32 [24-12-2019|NAGENDRA KUMAR DWIVEDI 191224055701233E020049034 |500
53 |17 [57 [24-12-2019|AJAY KANARE 191224055946498E090044400 |300
54 |17 |82 |24-12-2019|MAHESH VERMA 191224090736372€010070936_|500
55 |4 |28 |06-01-2020|SDO PWD CITY3 200106093615433E020065975 {1500
56|18 |81 |06-01-2020|RAJKUMARI WELFARE SOCIETY 200106043812247E030041704 3000
57_[10 |31 |07-01-2020[HARI RAJORIYA 200107032020595E090072136_|300
58 |10 |30 |07-01-2020|MOHD. RAEES 200107061518666E020063760_|500
50 115 |66 |25-01-2020|SEHRA MORAR 200125072439152E040050807 2000

GRAND TOTAL 513000
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